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Idontble Mr. Justice 13.0. Saksena, 

Hon' ble 	-3. ilas Gupta. A.M,  

Heard learned counsel for the oTrties. 
	applicant 

	

had tiled GA No.11I/92 	-,yas oecicted by an order passed' 

on 15-10-1992. The applicant retiree from service on 

3l—I-1993. The relevant operative part of the order to 

the OA reads as follows 

Mile respondent are directed to promote the members 

of tne genera community to the extent they are entitled to 
by 

adjustingt he seniority 

2, 	Tie claim of the applicant 	that re serve quota itin %egt- 

excess of t he prescribed cluot a has been promoted. Also his c 

claim is topromote him to the post of Supdt. from the :,late 

his junior Sri 	Parmanik has been promoted. The 3anch of 

no 
Tribunal •aveAspecific direction for promoting him from the 

data his juniors have been promoted but had given direction 

in respect of the general community as pow vt‘ 
6 elf e • 

The direction of the Tribun-al yJas chcHllencied through a 32F 

No.4102/94. The said ap i)e al along 	other app a1 	coca 

decide d by t ha Hon' ble Supreme Court on 3-10-1995. Th3 civil 

appe - Els concirned have been considered and dismissed by the 

hie eu preme Court. One of the re „sons in.: Lc ate d by the 

	

n' b.•;upreme court 	liss the .npdeal 	1-Dy ap 	?inG 

t he 	ciples enunciated in Sri ii. C. .SabharvQ;a1 case. The 

r atio, of decision sion in the aforesaid c Lsehspe cif ically directed 
itsc

.le 	
izea 

to have prospective operation. 'since the applicent has 

retired from service, no benefit v,ould accrue to already 

him even if the direction riven in the GA is to be iinplemented. 

The contempt application needs no further orders. It is 

accordin ly disposed of. Notices issued are discharged. 
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